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S\ BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
MEMORANDUM OF APPLICATION

(An application under Section 14 and 18 of the National Green Tribunal

3.

Act, 2010)

Original Application No. 156 of 2022(EZ)
Between
In the matter of:
Habibur Rahaman, son of Fazlur
Rahaman, resiing at Klagechia, Opposite
Asha Land, Police Station- Kalitala
Ashuti, District- South 24 Parganas,
Kolkata- 700 063.

... Applicant

-VERSUS-

. The State Level Environment Impact

Assessment Authority, Department of
Environment, Service through the
Chairman, Government of West Bengal,
Pranisampad Bhawan, Block- LB-II, Salt
Lake City, Sector- III, Bidhannagor,
Kolkata- 700 106. Email Id:

environmentwb@gmil.com.

. Member Secretary of the State Level

Environment Impact Assessment
Authority, Department of Environment,
Government of West Bengal,
Pranisampad Bhawan, Block- LB-II, Salt
Lake City, Sector- III, Bidhannagar,
Kolkata- 700 106. Email Id:

environmentwb@gmil.com.

West Bengal Pollution Control Board,
Department of Environment,
Government of West Bengal, Service to
the Member  Secretary, Paribesh
Bhawan, 10A, Block-LA, Sector-III, Salt
Lake City, Kolkata- 700098, Email Id:

ms.wbpcb-wb@bangla.gov.in
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4. Environment Engineer (PG & Asst. Cell),
West Bengal Pollution Control Board
Mani Square, Block No. 8IT, Western
Side, 8% Floor, 164/1, Maniktala Main
Road, Kolkata- 700054, Email id:
net.wbpcb-wb@bangla.gov.in

5. Environment Engineer, Alipore, Regional
office, Minority Bhawan, 5% Floor,
Alipore, Kolkata- 700027, Email id:

net.wbpcb-wb@gov.in

6. The District Magistrate, South 24
Parganas District, 6, Baker Road,
Alipore, Kolkata- 700027, email id: dm-

ali@nic.in

7. The Block Development  Officer,
Thakurpukur & Maheshtala Block,
Police Station- Maheshtala, District-
South 24  Parganas, Email id:
bdotp@gmail.com, Pin- 700104.

8. The Pradhan, Ashuti II Gram Panchayet,

X
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-
%

Village and Post Office- Ashuti, District-

South 24  Parganas. Email id:
ashuti2gp@gmail.com, Pin- 700141.

9. The Officer-In-Charge, Kalitala Ashuti
Police Station, District- South 24
Parganas. Email id:

ashutioc@gmail.com, Pin- 700141.

10. Soma Enterprise, Proprietor Haran
Halder, son of Late Moni Mohan Halder,
having its office at Kalagechia,
Sakhiripota Road, Post Office-
Thakurpurkur, Police Station- Kalitala
Ashuti, District- South 24 Parganas, Pin
Code No. 700063.
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{1 8 Gousul Molla, son of Abdul Wahab,
residing at Bonogram More, Police
Station-  Bishnupur, Post  Office-
Rosopunja, District- South 24 Parganas,
Pin Code No. 700 104.

Lokesh Plastic, proprietor Loksh
Bhuiya, service through Gousul Molla,
having its office at Kalagechia,
Sakhiripota Road, Post Office-
Thakurpurkur, Police Station- Kalitala
Ashuti, District- South 24 Parganas, Pin
Code No. 700063.

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 10.

I, Haran Halder, son of Late Moni Mohan Halder, aged about 54 years, by
faith Hindu, by occupation business, working for gain at Kalagechia,
Sakhiripota Road, Post Office- Thakurpurkur, Police Station- Kalitala Ashuti,
District- South 24 Parganas, Pin Code No. 700063, do hereby solemnly

affirm and say as follows:-

1. I am the Respondent no. 10 and the Sole Proprietor carrying on
business under the name and style of ‘Soma Enterprises’. I am well
acquainted with the facts and circumstances of the present case and

am competent to make and affirm this affidavit.

s 8 I have perused a copy of an original application being O.A. No. 156 of
2022 affirmed by one Habibur Rahaman dated 11t November, 2022
(hereinafter referred to as the said application) and have understood

the meaning, contents and purport thereof.
3. The said application is not maintainable in law or in the facts.

4. The Petitioner has failed to disclose any cause of action for filing the
said application inasmuch as the Petitioner is not a person aggrieved
and is not acting as a person interested in protection, restitution or

otherwise securing maintenance of environment.

5. For the proper adjudication of the various averments contained in the

said application, the true and correct facts are stated herein below:
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A. The Appellant is operating a manufacturing unit from the addrcssE

A

BN

4
mentioned in the cause title hereinabove and is registered under 3= g
the Micro Small and Medium Enterprises Development Act, 2006. 3 X
The Appellant’s concern is registered with the UDYAM as a Micro
Manufacturing unit. The Manufacturing unit was incorporated
from October 8, 2012. A copy of the registration certificate is ¢

annexed hereto and marked with the letter “A”.

Filed By
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B. The Appellant is carrying on manufacturing activities of plastic

articles such as carry bags from its unit situated at village

NS
\,OV;‘ ]:he Appellant obtained certificate of registration from the Ashuti -II

Gram Panchayat, being the competent authority to register such
trade bearing registration no. 305/A-IIG.P/2016-17 dated August
8, 2016. A copy of the certificate of registration by the Ashuti - II,
Gram Panchayat is annexed hereto and marked with the letter “B”.
The Appellant is regularly renewing his registration with the

competent authority.

E. Trade Certificate form have been issued by the Ashuti — II Gram
Panchayat for carrying on moulding manufacturing operation from
its unit on the basis of the Certificate of Registration. A copy of the
Trade Certificate Form is annexed hereto and marked with the

letter “C”.

F. Further, the Appellant has applied for necessary fire license from
the Appropriate Authority i.e., the Collector of Fire License Section,
the Respondent no. 6 herein for grant of Fire License that was
issued in his favour upon payment of requisite fees. The Appellant
has regularly renewed its Fire License for the said manufacturing
unit. A copy of the Fire License along with receipt of payment is
annexed hereto and marked with the letter “D”.

G.In or around September 2022, the Appellant was granted
certificates of Consent to Operate and Consent to Establish
industrial and manufacturing plant for polythene and plastic
processed products from the Respondent no. 1. The certificate of

consent to establish was valid upto September 2029. Copies of the
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said certificates issued by the Respondent no. 1 in favour of the X
Appllant’s unit is annexed hereto and marked with the letter “E”. § E

RS

H. The Appellant made substantial investment for the purpose of
setting up the manufacturing unit. The Appellant had set up the

”
polythene and plastic bags manufacturing unit at a project cost of m
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Rs. 9,10,000/- and had to digress from its other moulding and
manufacturing operations. The Appellant expanded his operation
upon being certified to establish and operate the said
manufacturing unit and employed for staff from the neighbouring

areas.

I. The Appellant has been running its operation from the said
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Sl Y There are 10 nos. of employees of the Appellant having dependent

family members and the said family units sustains job and
livelihood of over 10 families of the neighbouring area. It is on the
diligence, perseverance and hard work of these employees that the

said manufacturing unit has gradually expanded its business.

K. The manufacturing unit is micro manufacturing unit that is
entitled to funds and sanctions under various benevolent schemes
of the Government of India and the State Government, particulars
whereof are as follows :

i) Business loan from Union Bank, Sarat Bose Road Branch for
a sum of Rs. 40,00,000/- (Forty Lakh)

L. The manufacturing unit of the Appellant was utilized for the
purpose of manufacturing polythene and plastic bags of various
specification and thickness. The Appellant had been operating its
equipment and machinery and solely utilized for manufacture of
polythene and plastic bags of 120 micron but the stock
manufactured by the Appellant was not in demand in the market
and the Appellant received continuous demands for 75 micron

thick plastic bags.

M. At the said Manufacturing unit, the Appellant had infrastructure to

manufacture 120 micron but the same were not in demand.
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Inasmuch as the other plastic bags that were in demand in the
market were being manufactured by the Appellant for the

sustenance of its manufacturing unit.

N. In the meantime, frivolous and vexatious complaints were made by
some local residents alleging that operation of the manufacturing
unit was the cause for pollution and improper waste management
in the area causing threat to life of the individuals. Such
complaints were made on or from November 2020, prior to the
Appellant obtaining its Consent to Establish or commencing

operation of the plastic and polythene bag manufacturing license.

O. On the basis of such representations a complaint was filed before
the Hon'ble National Green Tribunal being Original Application No.
128 of 2022 (EZ) wherein by order dated September 13, 2022
direction was passed for inspection of the manufacturing unit and
surrounding areas for the purpose of ascertaining environmental

pollution in the surrounding.

P. In the course of such inspection by the Respondent authorities on

KOLKATA h g that there was neither any objectionable smell or noise
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'/ﬁ/?éating machineries operating at the factory premises.

owever, the Appellant had submitted during the hearing on
January 3, 2023 that it was operating the said unit for
manufacturing for virgin and non-virgin carry bags of 75 micron
and also had previous stock of 15 microns. The equipment and
machineries are capable of manufacturing plastic carry bags of 120

micron but the same was not being sold in the market.

R. The Respondent no. 2 passed an order dated January 31, 2023 on
the basis of the said inspection and hearing directing immediate
closure of the said manufacturing unit including direction for
disconnection of electricity on the West Bengal State Electricity
Distribution Corporation Limited. A copy of the impugned order
dated January 31, 2023 is annexed hereto and marked with the
letter "F".

S. The Appellant has forthwith decided to challenge the said order

and take steps for operation of the manufacturing unit in respect of

Advocate
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the permitted, sanction and licensed use. In the meantime, the
Respondent no. 2 issued another corrigendum dated February 13,
2023 modifying its directions on the Respondent nos. 3 and 8 for
enforcing the direction for closure. A copy of the Corrigendum is
annexed hereto and marked with the letter "G".

T. In the course of hearing the Appellant had submitted regarding the
entire extents of operation of the said unit including manufacture
of plastic carry bags that the Respondent No. 2 failed to consider
and/or record. Therefore, the observation of the Respondent No. 2
that the said wunits was only carrying on operation of
manufacturing non-virgin plastic carry bags having thickness of 15

micron was incorrect and false.

U. The impugned order was passed without reasons or without citing

any reason having dire civil and penal consequences.

6. The said application has been filed without making out any case,
regarding probable adverse impact on the environment, and has been
filed on the basis of mere technical approach in such a case will not
be appropriate. In so far as the complaint against the Respondent no.
10 and his unit is concerned the Petitioner has failed to establish any

—x prima facie case of violation of the Environmental norms or operation

KATA
b ]r , nATE URits and is registered under the Micro Small Medium Entcrprises
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moulding manufacturing operations from the Competent authority.
Further, the Respondent no. 10 was operating with Fire License from
the Fire Department and Certificate of Consent to Establish and

Consent to Operate issued by the West Bengal Pollution Control
Board.

8. In the present complaint, it would be evident that the Petitioner made
false and incorrect complaints with the intention of stoppage of
operation of the said unit without there being any case made of
adverse impact to the environment or leading to environmental issues

like violation of provisions of the Air Act and Water Act.

9. On an inspection of the said manufacturing unit of the Respondent

no. 10, the authorities of the Pollution Control Board came to the

Filed BY
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conclusion that the said unit was operating with consent to establish
and operate and there was no pungent smell or air pollution and/or
noise pollution due to operation of heavy machineries as alleged by

the Petitioner,

10. The said complaint against the Respondent no. 10 was based on
surmises and conjectures and has filed with mala fide intention that

was required to be dismissed with exemplary costs.

13 Save matters of records all allegations to the contrary in the said
application are denied and disputed as if the same is set out in

seriatim and specifically traversed.

123 With reference to the contents of paragraph nos. 1 to 4. (V) save
matters of records all allegations to the contrary are denied and
disputed. It is denied that Respondent no. 10 is running any illegal
plastic factory or that the unit of the Respondent no. 10 is adjacent to
the land of the Petitioner, as alleged or at all. The Petitioner is put to
strict proof regarding him being a sensible, responsible citizen

canvassing grievance against inactions or that there has been any

istance to the wrongdoer to perpetrate illegal establishment of

i*’ NOTARY ic manufacturing or other factories or any disturbance or
o Ne, 22196 : - . :
‘.;-3: {‘ -“E':F'\ _:__.j;?,‘z‘ h ering peace or environment, as alleged or at all. It is denied

\ FXPI(R _}%ﬂ 2 }/Q// the said application is necessitated for the interest of the
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O,,‘, v "f: fP&htloner or the interest of society at large, as alleged or at all. It is
0 w‘g‘. 4

=" denied that the people residing in the area are suffering with

imbalance of the environment or that there are illegal establishment
of plastic manufacturing unit adjacent to the land of the Petitioner

being that of the Respondent no. 10, as alleged or at all.

18. With reference to the contents of paragraph nos. 4(VI) to 4. (XIII) save
matters of records all allegations to the contrary are denied and
disputed. It is denied that area in question is only a residential area
or that there has been any encroachment of land by the Respondent
no. 10 or that there has been any uncontrollable use of power or any
aid or assistance from Political Leaders or anti socials or that the
Respondent no. 10 is running its unit illegally or unauthorizedly
without any permission from appropriate authority, as alleged or at
all. It is denied that the Respondent no. 10 is a powerful person or
backed with uncontrollable powers of channels or that the Petitioner
has received threat from muscle men caused by the Respondent no.

10, as alleged or at all. It is denied that there has been encroachment

SOMA ENTERPRISE
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or that the establishment of Respondent no. 10’s unit is illegal or
unauthorized or that it is on adjacent land or that concerned
authorities had reasons to take any step, as alleged or at all. It is
denied that the unit of the Respondent no. 10 has caused
indiscriminate accumulation of raw materials or toxic plastic waste or
gases like dioxin or mercury or that it spreads smoke from the factory
or that it is not equipped to control pollution or do not have affiliation

or approval to run its business or is running in disguised manner or

carrying on illegal activities causing entire area to be vulnerable, as

alleged or at all. It is denied that the establishment of the Respondent
no. 10 is illegal or that it causes disturbances of cleanliness or
hazard or inconvenience or ecological imbalance or pollution of air or

sound or water or soil or the environment, as alleged or at all.

14. With reference to the contents of paragraph nos. 4(XIV) to 4. (XXI)
save matters of records all allegations to the contrary are denied and
disputed. The contents of the representations of the Petitioner
mentioned in the said application in so far as the Respondent no. 10
is concerned is incorrect and false. It is denied that the said unit is
illegal or need of urgent removal or demolition or is an unauthorized
plastic manufacturing unit, as alleged or at all. There is no relevance
of such alleged cause of action or the orders passed by this Hon'ble

Tribunal is with regard to illegal construction and has no bearing to

f the Respondent no. 10 or that it was run without necessary
Se or was illegal, as alleged or at all. The Petitioner is put to strict

f regarding his locus standi in making representative claims on

grounds made whatsoever. The Petitioner is put to strict proof
regarding any disturbance, inconvenience or torture or hardship or
environment hazard, as alleged or at all. It is denied that the said
unit is run till late night or without permission or disturb the local
people or makes it impossible to have free movement or that
education of children are affected or causes noise pollution, as

alleged or at all.

15 With reference to the contents of paragraph nos. 4(XXII) to 4. (XXIX)
save matters of records all allegations to the contrary are denied and
disputed. It is denied that due to operation of the said unit there is

any cause for pollution or that any person is suffering from deformity

SOMA ENTERPRISE
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or violation of Fundamental Rights of the Citizen or locals, as alleged

or at all. The purported grounds raised by the Petitioner in the said
application are baseless, frivolous, harassive and vexatious in nature.

Therefore, no orders can be granted in terms of reliefs sought therein.

16. It is submitted that the said application is frivolous, misconceived
and an abuse of the process of tribunal and is also devoid of any
merit, without any cause of action and hence, the same is liable to be

dismissed with exemplary costs.

= 1?, ’J[ at the statements made in paragraphs no 1, 2, 3, 4, 5, 6, 7, 8, 9,
o o RV
% 7/ 3, 14 and 15 are true to my knowledge and those made in
N:’ FNOTAR\IS phs 10, 11 and 16 are my humble submissions before this
3 Regd. No, 22/

(= KOLkATA HO Tribunal.
EXPIRY DATE
06.03:2025

Heo Hoder

The deponent is known to me

Clerk to: Niladri Banerjee
Advocate

&
Solemnly affi i}g me on
this the - day of Febfdaty, 2023 2 0 FEB 2023
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sotamnly affirmed end eciared
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Before me YT
City Cavil Court

. Kolkai=a
Notary Public Regd NO 22/96 Govt of W B

2 0 FEB 2023
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127121, 6112 PM Print : Udyam Regisiration Certificate

EHGRLCALS
Government of India

[&H, ¥ T4 WeId IaY WAy
Ministry of Micro, Small and Medium Enterprises

UDYAM _

S e REGISTRATION CERTIFICATE
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make you LARGE
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UDYAM-WB-18-0012838
SOMA ENTERPRISE
MICRO
mmrnc.:*rum.\‘c
%&%‘ng’gﬁk oF GENERAL
NAME OF U!I\'IT{SJ ks s o |

J SOMA ENTERPRISE

F‘hu‘b&urﬂlhrk hn

{INO. Lhamt uff I'mnlm.' Hu.lkllng
VILIJ\{;!‘. SIIA'\MPAR lru TA I llloﬂl

~TKaL u‘Al:"lll A umm

OFFICAL ADDRESS OF ENTERPRISE

I

J_.

e

5o m'u pn,\mnm Pia 700104
luplldn#;nullxnm

K(}i. M‘I’J\ |

|

084102012
PRMID"V?B%I}I\TSS ﬂF
' s fg‘: NIC 2 Dight MCAgt . | . o oMcSDeN Attvity |
L&‘;‘;’.‘F’[‘é‘;’ﬁﬁz‘é’éﬁzm 8 v Rl e o R b dedoebreony o R
[producty | e
DATE OF UDYAM Rmsrmnow ' 01/1222021

" I case of graduition (upwardireverse) of stalus of an enterprise, the beneflt of the Covernment Schemes will be aveibed as per the provistons of Notification No. 5.0, L1IWF) dated

20062029 vaed by the Mo MSME.

Diseclaimer Thic is camputer generated statament, no sigmature required. Primted from hitgs o udyameegistramion wov i

Far any assistance, you may contact:
L. District Industries Centre:  SOUTH 24-PRAGANAS { WEST BENGAL )

2. MSME-DI: KOLKATA { WEST BENGAL )

& Date of printinge- 071 22021

BE A

CHAMPION
with the
Ministry of

MSME
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Print : Udyam Registration Certificate
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favl s eed enoeTl T

nment of India
1 U WY JeH WAl
small and Medium Enterprises

Udyam Registration Na

'Upe of Fnterprin MICRO
Type of Orpnisauon Pmpnutm-y
Owner Name | SHRI HARAN HALDER
Do you have GSTIN I‘ Yes
Emalil Id- i' dipsklu@y.nsilnwm
. -l.fl.e.l.:ﬂer ! Male

mbér @ UDYAM-\WEB-18-0012838

Ma]or Attlv[ly Manufncmnng
\iame nl‘ Enterpriu SOMA ENTERPRISE

PAN | ADBPHTS65A
Maobile No. | ésm?ams
Soelnl Cltegory Crencru]
Specially Abled(DIVYANG) | No

Date of Commencement of

-l o e ot

Date of Incorporation ' 08/10/2012 Production/Business
Bank Details
Bank Name IFS Code Bank Account Number
. UNION B.ANK OF INDIA UBINO555444 554401010050196
Employment Details
Male s Female Other Total
8 i 5 0 i3
Inveslmenl in Plant ar-d Machinery OR Equlpmcnt {in Rs)
RNl QUFCT) FEesERs ol E}dﬁbhﬁ_ﬂ of Pollution | TR [N ? I !
5 No, ﬁlnmu’lnl%ﬁnlerpriu Written Down Control, I'\l:::iil::r“‘sll;n; “:tli::::l:l'(“:j- 1'ut:1:\lbr TE:If::::rI 'I"Ill:::\er BITR I"R
| Year Value (WDV) | Research & Development | ¥ (B}]q £ (A) ®) 1| [AY(B)] [Filied? Type
Lol i I _|land Industrial Safety Dﬂ'itn i 3 J z
'l'i 201920 i\{m 1684940,00 lom ims-mo.tm T lin317000.00/f6.00 €n 317000.00 Yes R
i | r 3,
| | ] i 1 { {
et | | i  SAS o UL
Unit(s) Detalls
SN Unit Nume Flat  Bullding Village/Town Block  Road Clty Pin ﬁtnlr . Distriet
SOMA : VILLAGE KALAGACHIA ' , \WEST | SOUTH2
| ! 'evtemerse  [2NO10 SHANKHARIPOTA ASHUTI KOLKATA [ 700104/ BENGAL | PRAGANAS
Official address of Enterprise
(FlaiDoor/BlockNo. | INO. Name of Preinises/ Building | T
Village/Town |\ILLA(1F e.muummr*on e rn 2Tl il T it
Rondfbm'eul.nne  |[KALAGACHIA ASHUTT City KOLKATA 7y
State | WEST BENGAL District ~ [SOUTH 24 PRAGANAS , Pin : 700104
[Mobite 9330078035 Email: dipaktax@gmusil.com
National Industry Classification Code(S)
]'sm [Nie 2 Digic [Nic 4 Dign |Nic S Digit [Activity
! i 22 - Manufacture o!’ rubbcr und 2220 - Manufacture of 22101 !irlnnufmm or plasm: nmcla for lhe pnckmg nl‘gnod.s tpl:nuc bnss sacks, Manuf
| plastics products plastics products ||containers, boxes, cases, carboys. botiles etc) llebueiidd
. AN A R T ..__- ._ S i ; = _.-_-I!- SR uye
Are you interested 10 get registered on Government e-Market (GeM) Portal No
Are you mrercstcd o get rtg]s:md on TReDS Pontals(one or more) No
District Industrics Centre SOUTH 24-PRAGANAS ( WEST BENGAL )
MSME-DI KOLKATA ( WEST BENGAL )
Date of Udyam Registration 0171272021 .
Date of Printing 07/12/2021

hiips:fludyamregistration govin/PrintApplication.aspx 2fudrn=It0AM75La03LDEGX YrDSag== 2/3
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ASHUTI-II GRAM PANCHAYAT

THAKURPUKUR MAHESHTALA
P
VILL - SONAMUKHI, PO. - AS ANCHAYAT SAMITY

'enewed / New
/ TRADE RUNNING ON GOVT. LAND AND

SELECTED DANGEROUS TRADE NOT
ACCEPTED & STRICTLY PROHIBITED |

FICATE FORM
FOR TRADE / BUSINESS / PROFESSIONALS FOR THE PERIOD UP TO 31 ST MARCH 20 | 7

THAKURPUKUR MAHESHTALA DEVELOPMENT BLOCK
ERTIFICATE NO. () 3 § Sou ) aneri2o/f  -20/7 M %/ ¢)29/k

RADE REGISTRATION NO. /20

\eceived from....... aron }L/C'JGZCV]

----------------------------------------------------------------------------------------------------------------------

liage M-oxh AZBEIAD .o, PO PAKMYPS, Maheshtala, South 24
‘arganas in connection with the permission for operation of Trade / Business / Profession in
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|
Government of West Bengal
. West Bengal Form No. 393Z (28)
License under the West Bengal Fire Services Act, 1950
License no.:INDIWBIFSL/20192020/240646 Date: 25-05-2022

|
License is hereby granted to M/S SOMA ENTERPRISE under Section 12 of the West Bengal Fire Services Act, 1950, to
use the building or place being No. {a) 1. KALAGACHIA, PO-THAKURPUKUR, PS-MAHESHTALA, SQUTH 24
PARGANAS, South 24 Parganas, Pincode - 700083, P S. - Mahestola, Nearest Fire Station - Behala as a
warehouselworkshop for storing or procassing or keeping (b)

1. Plastic.Plastic Powder granuels and Plastic Products - 8000 Kg.

subject to the conditions noted below and such other conditions as may be prescribed.
It is hereby acknowledged that a sum of Rs. 7500 being the license fee due by the said M/S SOMA ENTERPRISE for the
period from 26/05/2022 to 25/05/2023 in respect of the aforesaid license has been received @Rs. 7500 per annum.

CONDITIONS ABOVE REFERRED TO:

(1) The warehouse/workshop shall at all imes be open to inspaction by such officer or officers, being member or members of the Fire
Brigade, as may be appointad by the Birector General of Fire Service,

(2) The warehouse/workshop shall confiim to the conditions prescribed under Section 12 of the West Bengal Fire Services Act, 1950.

(3) No article referred to in the Clause (I) of Section 12 of the West Bengal Fire Services Act, 1950, shall be mads, prepared, dried or
treated in any manner on the top or roof of any building constituting or forming a part of a warehouse.

(4) No person shall be allowed to use as residence any part of the warehiouse of 10 bring into the warehouse any malch-boxes or match-
sticks or any artificial ight not duly and thoroughly protected or to smoke within the warehouse while jute of colton Is stored therein.

{5) Needs lo renewed within next 1 Year

Signature val

Lnataty St

g
Collector

Fire License Section,
13D, Mirza Ghalib Street, Kolkata - 16

F/y

o
The authenticity of this documant can be venfied by sccessing the URL. adistrict, n and chok Werification of Di sumn&cm' nk .
| Uit Nomber 0123 1B8229200778 :” -y A ol o s cn e Doty 3 / r'mw
Page .

'y Regd. No. 72198
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EXPIRY DATE /¥
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Government of West Bengal
WOFFICE OF THE COLLECTOR OF FIRE LICENSE
Fire License Section, 13D, Mirza Ghalib Street, Kolkata - 16

Memo No: DN/GFL/0125183221200776
From:

The Coliector,

Fire License,

West Bengal Fire & Emergency Services
To:M/S SOMA ENTERPRISE

Sub: Demand Notice for Issuance of Fire License

In pursuance of the reference 1o the Fire License application submitted in respect to the above proposal, this is to inform
you that Fire License will be issued. subject to the payment of fee amounting to Rs. 7500 You are hereby requasted to
remit the above amount within 15 days from the date of issuance of Demand Notice.

Amount in Words: Rs. Seven Thousand Five Hundred.
Mode of Payment:

You are requested to deposit the above demand fees under the Head of Account 0070-60-109-001-13(0070~ Other
Administrative Service, 60-108-Fire Protection of Control, 001 - Fees Under the West Bengal Fire Services Act, 13 —
License Fees) by online mode only through the Payment Link available in West Bengal e-District Portal
(https:/ledistrict.wb.gov.in/PACE/) after login using your user id and password used for the submission of the above
application within 15 (Fifteen) days from the date of issue of this notice positively.

Signature va
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Collector
Fire License Section
13D, Mirza Ghalib Street, Kolkata - 16

Date: 18-05-2022
Place: Fire License Section
13D, Mirza Ghalib Street, Kolkata - 16
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Govt. of West Bengal
WB e-district
GRIPS eChallan
GRN Details .
GRN: 192022230034783168 Payment Mode: Online Payment (SBI Epav)
GRN Date: 25/05/2022 21:00:22 Bank/Gateway: SBlePay Payment Gateway
BRN ; 4287392423536 BRN Date: 25/05/2022 21:01:46
Gateway RefID:  202214546352005 Method: State Bank of India New PG
DC
Payment Status: Suceessful Payment Ref. No:  125183221200776
1 Nombwer |
Depositor Details ]
Depositor's Name: Messrs SOMA ENTERPRISE
Address:
Mobile: 8777251353
EMail: somaenterprise20 1 2@@gmail.com

Period From (dd/mm/yyyy): 25/05/2022
Period To (dd/mm/yyyy):  25/05/2022

Payment 1D; 0125183221200776
Dept Ref ID/DRN: 0852022010951002
Payment Details
SI.No. =~ Payment ID Head of A/C Head of A/C Amount (@)
Desctiption . =
| 0125183221200776 Fire License Fees 0070-60-109-001-13 7500
Total 7500

IN WORDS: SEVEN THOUSAND FI

VE HUNDRED ONLY.

SRN 192022230034783168 GRIPS eChallan generatad at 26/05/2022 21:13:21
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West Bengal Pollution Control Board
Paribesh Bhawan, 10A, Block-LA, Sector-ll},
Hidhannagar. Kolkata-700 088
Certificate for 'Consent to Operate’
Ne. 499 [Drefc TO [S- 24 Fgl Date: 25[09|202.2.
The Wes! Bengal Poliution Control Hoard hereby grants its ‘Consent to-Operate’ under section 25 & 260!
fie water (Prevention & Contral of Pl Aot 1974 and under section 21 of the Air {Praventon & Comrot o
Pollulinn} ot 1981 and the Huiss and Orders made thereunder to M/s . Enlonprd
N.‘tB — ..tor s unit located

kauﬂuh.. 4 ..Ihukmpukm 05, Maheoh seu.hum P 700063
o run tha ndustnat plam and th manulacture store / instalt : MK E(I'IBJ{
for a period from... abA  wpro 40,05 2029 rate me industrial piant and Yo discharge
liquid affiuents !hrough ouﬂnrs outtalls and o emil the ga.smue ﬂmrsslon in azcordance with the conditions as
mentioned beiow provided on any day at any insla.m the quantity and quality of hquia discharge and gaseous
anission shagl n £ Al Frmgse ted in the Enviranmeat (Pratechion 1965

P wrl hﬂi ol gucee thiime-k s540)) 1 iPd the Env wal (Prateclion) Ao, 19

‘vn {53 aboye. 120 Wdenow)
Breacn of the condifions 31 of | ufl. mnp h the ditections / conditions as stated below sha'l

render the applicant able for prose-.:uuon under the provisions ol Water (Prevention & Contral of Pollution) Act,
1974 and Air {Prevention & Control of Poliution) Act, 1981,

The State Board reserves ds nghit 1o rovsks . withdraw or make any reasDnabls vacaion of the Contions
ol ur changa or alter this consent by Qivit ne twath's noticg o the rln"'-" ant X
| Houza Kplarﬁﬂ'\" v, JLMO - 4o %ﬂ NO 130, Khaliam NO- 1344
Conditions

01 The Applicant shall ba responsible lor the quantity and quality of liquid effluent and gageous emissions.

02 The Applicant shall maintain the quality of fiquid effluent discharge and air emissions and noise levels
within statutory imits as mentioned in Environment (Protection) Act, 1886

03 The Applicant shall submit analysis reports of the testing of liquid effluent and air emissions by Board-
recognised laboratories with their applications, incase of any, discharge / Emission is involved n the
process of manufacture.

g4, Tobring into any change in indust = plan!. turnace. flues, chimneys, place and/or point of dschargeof
liquid and gaseous effluents, poliution cmwm aquipments the Apphaant shall obtain prior parmission of
the Boardinthe regard. Total . Frodest Cool B 9,10,6T0f

05.  The Applicant shall maintain good house ng. good working candition and:take adequate measures for
control of poliution from all sources.
06. The Applicant shall bring about at least 33% of the available open land under green coverage/plantation.

07. The Applicant shall conteol the tugitive ermissions from the activily am 80 as to masniain clean and sate

grvironment In and around the facinry premisaes w;rwmm
. The Applicgnt shall o1 draipaye sysr of cop: liguigy viastes. muﬂﬁﬁm
08, The vplegat el QEIR AT Y O REB

pes 2019, Daly - Lq,
09, The Applicam shall altow e r:l'h e of ﬂ‘a Ff:ardr:nl info ! | -;)N'f"m%pr ransnnabie
-l . a?\-

e B Ty 4
limeior msimg the und. .} P, g

10. Agatic pall make an ‘nﬁa:h:aﬂm o the Sme—éourd i the prescribed form for renewal of tha
Fahanl ot (958 _daysbeiorelhedateotenplrydimscoﬂmm o

werated within the factory premises, sweepings ete. be disposed off scientifically W)‘ m
: T

11, e
13 nce / poliution. i/
12 ¥ - mmmommmqmubpmwhmaﬁasmorw
] . mﬂydmmmmnvmhamommmdm g i
13. Asmoresii Diesel Generator, adequate precautionary measures to be ta HITLE]
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| Conditions Mouwza - Mua«&i.a, HNe 40 Doy NO- 170, Khatiown Mo 1944

WEST BENGAL POLLUTION CONTROL BOARD
Paribosh Bhawar', 188, Block — LA, Sector i
. Kolkata - 700 106

No ﬁcjm-_;c-rsls—zqrag. . cate: 15109 2022

)
The Wesi Rengal Poliutian Control Bord harehy grants its ‘Consent i Esiablish” under seetion 254) of ’
Waer (Pravention & Control of Pollution) Amunidmant Act. 1988 and section 21 of Al {Prevention & Contro! ,
dﬁw;ﬁrmmmw&mndmeﬁmwmmmmm l
f

!

i
for a6 wnl tacaled o

10 eslablish the industoal plant and to mapute-ureistorefiostal Polithe e and Mastle procend
Y i f above® 420 ; \ !

P.T‘deh..mw, .d.wwm.(".'mﬂ”‘ ..-H it %é).lﬁr m-‘:‘k‘f nﬂh‘lf-_ms !hr:?éﬁﬂ?'}s.-r-h'-:sfmﬂrdns anet 1y |
20 "

i ﬂ!em [+ rmn ac ANCE wath e condmions as mentionod bolow providond o vy iy o arn
instant the quantity and quaiity of liquid discharge and gasnaus emissmn Shidl nol exeoe e g mssbie W !
specified in the Erwironment (Protection) Act 1486 i

Braach ol ihe conditions andvor latiure 1o comply with the directions/conditions as stated below shafl rendes
e applicant iable for prosecution under the provisions ot Water (Prevention & contro! of F-ikiion] Ao, 1974 and
Air (Prevention 8 Control of Pollution) Act. 19e1.

The State Board reserves s right 1o ravoke, withdrebw o ke any masonable vanatioo = ha conditens o |

0f changs or allar s Consant by gwing e meoth's dotice 9 appticant. !

01 Thewwwberasmnmmmwmmw&muMMame‘

02 mwmmmmmmmmmmmﬁmm
m;m-hwwtpmmem-manmm
03 WWMthMmmmmlmmam% il P

; Rre
demmmpmscmm.mw' of Gy nk of prodsetion. |
4. The Applicant shall have 1o apply to this Aoard fos its ‘Consent 1o Operale’ as pier provisions of Water

(Prevantion & Contral of Pollutian) Act 1974 and Air {Prevention & Cantrod of Pollution) Act. 1981 for- discharge
! of liquid effluent and gasaous emissions Na hauid effiuent and gaseous emission shall be discharged by the
' Applisant/unit without prior consent of the Board. g

(% To brng inlo any change m industrial plant, lurnace, flues, chimneys, place and/or point discharge of liquitt
and gaseous sffluonis, poliution control engments s Appheasnt shall gbtaws pror permsson of the iard |

s regard. “Talal Prioject Coolr K 9,10,0c00p |

06. The Appcant shall maintain good house keeping. goud working condilion and lake adequate moasuros tor |
control of pollution from all sources.

07. WWMWMNthGINMUwWW'm mmﬂm

08. mnmemmmmmm.mme%mWam
safe enviranment in and around the faciony premises. THE ACTINTTY CLR S U
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127 The APBICATSATIE d adopt adequalte precautionary measures 1o prevent any incohvenience or
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runbest tnnwan, Bldg, 10A, Block 1A

e ~ Sector 111, Bidhannagar, Kolkata 700 106
F'el: 2335-6730, 2335-9088/7028/821 1/673 1102617886

Fax: (0091) (033) 2335-2613

Memo No, -IM-1172000(P1.-v) Date; 101/2023

CLOSURE ORDER WITH DISCONNECTION OF ELECT RICITY

WHEREAS, M/, Soma Enterprise, Prop. Haran Halder (hereinalter referred o as the unit) located ar

Sakharipota Road, Vill. & P,0.- Kalagachin, P.S.- Kalitala Ashuti, Dist.- South 24 Parganas, Pin.
700063 is a plastic carry bags manufacturing unit using reprocessed plastic granules as raw material.

AND WHEREAS, in connection with O,A. No. 128/2022/EZ of Hon'ble National Green Tribunal (NGT),

F.aslcn’l Zone Bench, Kolkata as well as a complaint lodged by Sri Habibur Rahaman, Kalagachia, South 2.4
Pgs., Kolkata-700063 alleging envi [

unit, the West Bengal Pollutlpn Control Board (hereinafter referred to as the State Board) official
..... During inspection the unit was in operation and the following observations

* The unit has obtained Consent to Establish and Consent to Operate from DIC for manufacturing
plastic produets from virgin granules having thickness 120 micron. But the unit is manufacturing non-
virgin plastic carry bags having thickness 15 microns only.

* The unit is operating violating the Plastic Waste Management Rules, 2016 and its amendments as well
as the Consent to Establish / Consent to Operate conditions.

*  The unit is yet to apply for registration under Plastic Waste Management Rules, 2016 and its
amendments,

AND WHEREAS, the Hon'ble NGT directed the State Board vide dated 13.09.2022 in connection with 0.4
No. 128/2022/EZ to give an opportunity to the applicant through a hearing,

AND WHEREAS, the unit was called for a hearing on 03.01.2023 at the Head office of the Board for the
above mentioned hon-compliance of environmental norms. The complainant was also present during the
hearing and he alleged that the unit is located adjacent to his house and is running whole day and night 2.d
creating air pollution, noise pollution in the locality. He also alleged that the nature and character of the land
of the unit is Shali land and the unit has been set up at the said land and is operating without converting the
nature and character of the land and without obtaining any approval from the appropriate authority. In this
regard, copies of RTI reply received from BL&LRO, South 24 Pgs. and SPIO & Executive Assistant, Ashuti
[l Gram Panchayet have been submitted by him during the course of hearing}. He also complained that several
other plastic carry bags manufacturing units have been set up in the said area without obtaining necessary
permission from the appropriate authority,

AND WHEREAS, the representatives on behalf of the unit appeared in the hearing and admitted that during
imspection by the Board official they are manufacturing non-virgin plastic carry bags having thicknusg,a-.‘ MU
microns only at their unit premises due to old machinery and clear of earlier stock of raw materials, Howeyee!) 4

they would install new machineries for manufacturing virgin plastic above 120 microns and they requestsc o ((D
erant some time for procurement and installation of new machinery for production of such plastic _c_.urr':?;haNOTARy o

: s . nid [ Regd. No. 22196 |3
NOW THEREFORE, considering the violation of Plastic Waste Management Rules, 20k land ROLKATA /;
/

: : >
amendments as well as public complaint against the unit, M/s. Soma Enterprise, Prop. Ha o Udwngy pare /e
located at Sakharipota Road, Vill, & P.O. Kalagachia, P.S.- Kalitala Ashuti, Dist.- South 24 Pa M8-03.2025 7oy /
700063 is hereby closed by the State Board with immediate effect, N 4
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The eleetricity conneetion of the unit is ordered (o be disconneeted forthwith.

Phe Divector (TIR)WBSEDC s requested to take necessary steps for disconnection of electeicity of the
unit immediately.

The closure order will take immediate effeet md the Ofticer in Charge, Kalitala Ashuti Police Station 1
directed W execute the closure order against the aforementioned unit and submit the compliance report fer
State Board within seven (07) davs from the reeeipt of this Memo,

L]
Ihis direetion has been issuesd 1o the Offieer-in-Chnrge, Kalitala Ashutd, Police Station and the Director (11
WRSEDCE in conformity with the order of the Hon'ble High Court, Calewtta dated 21/08/(998 40l
287041990 respectively.

The Sr. Environmental Engincer & In-charge, Alipore Regional Office, WBPCB is requested 16 144
necessary steps for proper exceution of the closure order against the above mentioned unit and also viur the
it involving the local police station and the Nodal Police OfTicer, The Sr. Environmental Lngineer & [
charge. Alipore R.O.. WBPCB is also requested to inspect the similar type of units located at the surronnding
arca of M/s. Soma Enterprise, as complainant claimed during the course of hearing and send the repart 16 1.
headquarter immediately for taking necessary action.

This direction is issued in exercise ol the powers conferred under the provision of the Environment
(Protection) Act, 1986 and Plastic Waste Management Rules, 2016 and its amendments after being approved
by the Competent Authority.

By Order,

Sd/-
Chicf Engineer
Operation & Execution Cell
West Bengal Pollution Control Board

Memo No. QJ (0‘) ~ -1M-11/2009(Pt.-V) Date: 3| /0172023
Copy forwarded for information and necessary action to:

.\,_1/ M/s. Soma Enterprise, Prop. Haran Halder, Sakharipota Road, Vill. & P.O.- Kalagachia, P.S-
Kalitala Ashuti, Dist.- South 24 Parganas, Pin-700063
2. OSD to the Hon'ble MIC, Dept. of Environment, Govt. of W.B, Prani Sampad Bhavan, 5" Floor, 1.3
2, Sector-111, Bidhannagar, Kolkata-700106 '
3. Sr. P.A to the Principal Secretary, Dept. of Environment, Gowt. of W.B., Prani Sampad Bhavan, 3"
Floor, LB-2, Sector-111, Bidhannagar, Kolkata-700106

4. The Director (HR), WBSEDCL, Bidyut Bhawan, Bidhannagar, Kolkata — 700 091
S. The Superintendent of Police, Diamond Harbour Police District, Opposite Bharat Sevasram Sangha
Hospital, P.O. Pailan Hat, P.S.- Bishnupur, Kolkata-700104
6. The Chief Technical Adviser, WBPCB o
7. The Chief Engineer, Planning & EIM Cell, WBPCB //’\
8. The Senior Law Officer, WBPCB “
9. The Sr. Environmental Engineer & In-charge, Alipore Regional Office, WBPCB ~/ Nt \
10, The Law Officer, WBPCB. LA , ./ NOTARY Nep

| Reqd. No. 22/98
KOLKATA

I1.  T.A.to the Member Secretary, WBPCB .

12.  P.A, to the Chairman, WBPCB

13.  The Officer-in-Charge, Kalitala Ashuti Police Station, F7)5+9GP, Kolkata - 700141 06.02.2098 X/
14, Technical Cell, WBPCB for updating the website b el o ;

I5.  Environment Officer- Communication, WBPCB — for circulation through float file

6. Guard file of O & E Cell

(
Chief Engincer
Operation & Execution Cell
Waest Bengal Pollution Control Board

Page 2 0f 2
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West Bengal Pollution Control Board
LICTTY Department of Envirnmmem, Gavernment of West Bengal)
W P'aribesh Hhawan. D1dg. 10A, Rlock 1A

Sector 111, Salt Lake, Kalkats 700 |06
Tel: 2335-9088, 2138 T420/321 1/6731/026) W84 |

Fax: (0091 (033) 2335.281)
Memo No. «IM-112009(M V) Date; 10272023

CORRIGENDUM

The State Boand has issned Closure order with disconnection of electricity against M/s, Soma
Enterprise, Prop. Haran Halder located at Sakharipota Road. Vill, & P.O. Kalagachia, P.S.- Kalitala

Ashuti. Dist+ South 24 Parganas, Pin-700063 vide Memo No. 81-1M-11/2009(P1-V) dated
1.01.2023.

However. due to an inadverient mistake, the Director (HR), WBSEDCL was requested 1o lake
necessany steps for disconnection of electricity of the above mentioned unit immediately (please refer
to para 7 of page 2 of the Closure order vide Memo No, 81-1M-1 17/2009(P1.-V) dated 31.01.2023.),
instead of the Vice President (Distribution and Service), CESC Lud. Therefore, the power supplying
agency should be read as the Vice President (Distribution and Service), CESC Ltd. instead of the
Director (HR). WBSEDCL as mentioned in the said Closure order. Hence, the Vice President
(Distribution and Service), CESC Ltd. is requested to take necessary steps for disconnection of
electricity of M/s. Soma Enterprise, Prop. Haran Halder located at Sakharipota Road. Vill, & P.O.-
Kalagachia. P.S.- Kalitala Ashuti, Dist.» South 24 Parganas. Pin-700063 in conformity with the order of

the Hon'ble High Court, Calcutta dated 28/04/1999 and submit the compliance report to the State Board
within seven (7) days from the receipt of this Memo.

This may be treated as the Corrigendum 1o the Closure order with disconnection of electricity issued
by the State Board against M/s. Soma Enterprise. Prop. Haran Halder located at Sakharipota Road,
Vill. & P.O.- Kalagachia. P.S.- Kalitala Ashuti, Dist.- South 24 Parganas, Pin-700063 vide Memo No.
81 IM-11/2009(Pr.-V) dated 31.01.2023,

Other conditions as mentioned in the Closure order with disconnection of electricity issued against
M's. Soma Enterprise. Prop. Haran Ialder located st Sakharipota Road, Vill. & P.O.- Kalagachia.

P.S- Kalitala Ashuti, Dist.- South 24 Parganss. Pin-700063 (please refer Memo No. 81-IM-
11 2009 Pr.-Y') dated 31.01.2023) remain unaltered,

Sd/-
Chief Engineer
Operation & Execution Cell
West Bengal Pollution Control Buard

Memo No. |2 9 (}xl ) IM1I20090.AY) Date 13 02203
Copy forwarded for information and necessary aclion to:

NV Mo Soma Eaterpeise, Prop. Haran Halder, Sakharipots Road, Vill. & PO~ Kalagachia, P.S.«
Kaluala Ashuti, Dist« South 24 Parganus, Pin-700063
2. OSD o the Hon'ble NIC, Dept. of Environment, Govt. of W.I, Prani Sampad Rhayan, §*
Floos, 1132, Sector-11, Bidhwnnagar, Kolkita-700106

Pagelof2 s
MMy,
A %
./ NOTARY
r‘: HQGG-\ No, 22196 13
< KOLKATA /I -




